THF MINISTER OF STATE IN.

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) to (d), No application for grant of

an incustrial licence to set up a
cement factory at Palayam in Tri-
chirapafli District has been received.
Howevur, Tamil Nadu Cement Cor-
poration Lid., a State Government
Underttking are reported to be con-
sidering setting up of a 4 lakhs ton-
nes per annum capacity cement plant
at Pal: yam, Madurai District. The
details are yet to pe finalised.

Majo, Items jn which the Industrial
Production have fallen

3254. SHRI RAVINDRA VERMA:
SHRI TRIDIB CHAUDHURI:

Will the Minister of INDUSTRY

be pleaied to state:

(a) whether there has been fall in
the irdustrial production (base—

1970-71);

(b) if so, the details of the major
itemg eng -the fall since January,
1980 mnth-wise; and

(¢) sieps taken by Government in
this cornection to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
(a) ancl (b). According to the latest
information on the general index of
industrinl production (Provisional) re-
leased by the C.S.0., industrial pro-
duction has shown positive rates of
growth in recent months,

(c) Steps have already been taken
by the Government t{o ease infra-
structura] bottlenecks and to provide
a positive policy thrust for stepping
up ihdnstrial production.

Repreg mtation for enguiry against

. 3255. SHRI SAMAR MUKHERJEE:
Will th, Minister of INDUSTRY be
pleased to state: '

~(ay whether representations have
been reeived for instituting an en-
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quiry by CBI or Committee of M.Ps,
into. the charges against Thapars that
they have ruined the: Hindustan Pil-
kington Glass Works Ltd, -Asansol for
their vested interests; and .

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF - INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, sir.

(b)y Department of Company Affairs
has ordered an inspection of the
books of accounts of the Company
under Section 209-A of the Compa-
nies Act, 1955,
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Adverse effect of Consumer Price Index
on Employees

3257. SHRI SATYANARAYAN
JATIYA.

SHRI ATAYf. BEHARI
VAJPAYEE,

Will 1the Minister of LABOUR be
pleased to state:

(a) whether his attention has been
drawn {o a report in the Hindustan
Times dated October 9, 1980 that
over six million salaried employees
will be adversely effected if the pre-
sent consumer price index series with
1960 as base is linked to the 1980
series without the seven points cor-
rection as suggested by the Union
Ministricg of Labour and Finance;

(b) whether it is a3 fact that if the
suggestions of the Ministries of La-
bour and Finance were accepted by
Government ag from September 1,
1980, employees who have their D.A.
linked fo the Consumer Price Index
would }ave been benefited by about
Rs. 300 crores;

(¢) the facts of the matter, reaction
of each recognised Trade Union in
this regard and relief measures being
considersd; and ‘

(d) w’'sether Government propose to
constitule another Commlttee for the
aforesan purpose?

THE MINISTER OF PLANNING
AND . LABOUR (SHRI NARAYAN
- DATT TIWARID); (a) Yes, Sir.
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{b) No guch’ esumate was ma&e in
thig. rezard = : =

(e) ang (d). All I.ndxa 'I‘rade Union
Congress and Centre of Indian Trade
Unions  have suggested that 19860 se-
ries of the Index should be corrected
before it is linked to the new series.
with 1980—31 as base. ‘

It has been felt that the 1960 ‘se-
rieg is now 20 years old and the con-
sumption pattern of the working class
has changeq considerably gsince then.
It has therefore, been decided that a
fresh family living survey should be
conducted during 1980-81. A Com-
mittee hag been constituted to go into
the preparation of the new series.

Progress of various schemes approved
by Planning Commission

3258. SHRI DEVINDER SINGH
GARCHA. Will the Minister of
PLANNING be pleased to state:

(a) whether a proper monitory sys-
tem for the progress of various sche-
mes approved or noted by the Plann-
ing Commission exists;

(b) is there any catalogue of vari-
ous schemes either with the Com-
mission or with the Ministries outlin-
ing the objectives gscope of work,
different tasks involved, identifying
the responsibility to implement the
task and schedules of implementa-
tion; and

(c¢) if so, whether a copy of the
catalogue 'will be laid on the Table
of the House?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI);: (a) Yes, Sir.
Monitoring systems for the progress
of various schemes approved by the
Planning Commission ‘exist for certain
sectors and categories of projects/
Schemes. In respect of major cen-
tral sector project in the areas of In-
dustry, - Power, Petroleum, Heavy
Engineering, Coal, Steel ang Mines,
Irrigation = etc. monitoring = systems

“have been - establisheq and ~are. in





